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This application has been filed by the applicant,

a Casual Labour who upiHO' - ) as ; g driver in the pff'ice of

respondent' . No.2, praying that the respondents may be

directed to regularise his services as a Driver and to grant

him benefits like HRA, CCA, etc.

2. The respondents in their reply have stated that the

applicant has already been granted temporary status with effect

from 25.6,1993 under the casual labour grant of temporary

status and regularisation scheme and that his services mould be

regularised in due course. A copy of the order" dated 07.8,19SB

granting the applicant temporary status has been made available

for the perusal of the Bench. In view of the above statement

of the respondents and the order passed by them, I am of the
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considered view that there is not much scope for further

adjudication in this case. Therefore, the application is
dispose of directing the respondents to consider the case

of the applicant for regularisation in accordance u/ith the

scheme . Nou, that the applicant has already been granted

temporary status, ..hatev/er benefits accrue to him consequent
on grant of temporary status shall also be given by the

respondents. Wo costs.
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Dated, the 11th December, "^1996,
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